
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

EASTERN ZONE BENCH, KOLKATA  

I.A. NO.                        OF 2024  

IN  

ORIGINAL APPLICATION NO. 38 OF 2022  

IN THE MATTER OF: -  

Dr. Bina Basnett.             ...Applicant 

Versus 

State of Sikkim & Ors.                 ...Respondent(s) 

                                                       

                                                         INDEX                         NDoH: 09.09.2024 

S. No Particulars  Page No. 

1.  Application regarding change in the name of 

Respondent No. 12, MESASO Infrastructure Private 

Limited to West Point Infrastructure Private Limited 

alongwith Affidavit. 

 

2.  ANNEXURE A/1: Resolution passed in the 1st 

Extraordinary General Meeting of the Respondent No. 

12 regarding change in name to West Point 

Infrastructure Private Limited.  

 

3.  ANNEXURE A/2: Certificate of Registrar of 

Companies dated 22.04.2024. 

 

4.  Proof of Service   

 

Place: Kolkata 

Date: 04.09.2024 

DRAWN & FILED BY:  

 

Surya Gupta 

Advocates for the Respondent No. 12 

29, LGF, Presidential Estate 

Nizamuddin East, New Delhi -110013 

Email: surya.gupta13@gmail.com; +91- 7988361174 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

EASTERN ZONE BENCH, KOLKATA  

I.A. NO.                        OF 2024  

IN  

ORIGINAL APPLICATION NO. 38 OF 2024  

IN THE MATTER OF: -  

Dr. Bina Basnett.             ...Applicant 

Versus 

State of Sikkim & Ors.                 ...Respondent(s) 

 

APPLICATION REGARDING CHANGE IN NAME OF RESPONDENT 

NO. 12, MESASO INFRASTRUCTURE PRIVATE LIMITED TO WEST 

POINT INFRASTRUCTURE PRIVATE LIMITED  

1. That the present application is being filed by the Respondent No. 12/Applicant 

to submit that during the pendency of the present Original Application, the 

name of the Respondent No. 12 has been changed to “WEST POINT 

INFRASTRUCTURE PRIVATE LIMITED” in place of “MESASO 

INFRASTRUCTURE PRIVATE LIMITED” by way of a special resolution 

passed in the 1st Extraordinary General Meeting of the Respondent Company 

held on 08.01.2024. A copy of the Resolution reflecting the change in name is 

annexed herewith as ANNEXURE R/1.  

2. That in this regard, Certificate of Incorporation Pursuant to Change of Name 

dated 22.04.2024 has also been issued by the Registrar of Companies under the 

Companies (Incorporation) Rules, 2014 certifying that the name of Respondent 

Company has been changed from MESASO Infrastructure Private Limited to 

West Point Infrastructure Private Limited. True copy of the Certificate of 

Registrar of Companies dated 22.04.2024 is annexed herewith as 

ANNEXURE R/2.  
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3. That the present application in no way alters the stance of the Respondent No. 

12/ Applicant or issues requiring adjudication.  

4. That the Respondent No. 12/Applicant submits that no prejudice will be caused 

to the parties involved if the present application is allowed and the name of the 

Respondent No. 12 in the memo of parties of the present Application is allowed 

to be substituted as “WEST POINT INFRASTRUCTURE PRIVATE 

LIMITED”.  

5. That it is respectfully submitted that the present application is made bonafide 

and in the interest of justice.  

PRAYER 

In view of the facts and circumstances stated hereinabove, it is most 

respectfully prayed that this Hon’ble Tribunal may kindly be pleased to: -  

i. Pass an order changing the name of the Respondent No. 12/ Applicant 

from “MESASO INFRASTRUCTURE PRIVATE LIMITED” to “WEST 

POINT INFRASTRUCTURE PRIVATE LIMITED”; and  

ii. Pass such other order(s) as this Hon’ble Tribunal may deem fit and 

proper in the interest of justice.  

Place: Kolkata 

Date: 04.09.2024 

DRAWN & FILED BY:  

 

Surya Gupta 

Advocates for the Respondent No. 12 

29, LGF, Presidential Estate 

Nizamuddin East, New Delhi -110013 

Email: surya.gupta13@gmail.com; +91- 7988361174 
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surya gupta <surya.gupta13@gmail.com>

Service by Respondent No. 12 in Original Application No. 38/2022/EZ titled Dr.
Bina Basnett vs State of Sikkim & Ors.
1 message

surya gupta <surya.gupta13@gmail.com> Wed, Sep 4, 2024 at 8:14 PM
To: egal Consultus <legalconsultus@gmail.com>, Amrita Pandey <amritalegal@gmail.com>, Advocate KS Thupden
<Thupden2009@gmail.com>, Saumitra Jaiswal <saumitra.jaiswal@gmail.com>, Gitanjali Sanyal
<gitanjalisanyal@gmail.com>, Sonali Sengupta <sonalisengupta.93@gmail.com>, "contactadvsa@gmail.com"
<contactadvsa@gmail.com>

Respected Sir/ Ma'am, 

Please find attached the IA for Change in Name of Respondent No. 12 and IA for Additional Documents on behalf
of Respondent No. 12 in the Original Application No. 38/2022/EZ titled Dr. Bina Basnett vs State of Sikkim & Ors. 

Service of the same may kindly be acknowledged.  

Best Regards 
Surya Gupta 
Advocate for Respondent No. 12
Contact No: +91 - 7988361174

2 attachments

IA for Additional Document.pdf
1719K

IA for Change in the Name.pdf
5317K

https://mail.google.com/mail/u/0/?ui=2&ik=38a96d1ad4&view=att&th=191bd7ea5f782cf5&attid=0.1&disp=attd&realattid=f_m0nyy8p11&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=38a96d1ad4&view=att&th=191bd7ea5f782cf5&attid=0.2&disp=attd&realattid=f_m0nyy8o50&safe=1&zw
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